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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIFUR PENCH, JAIPUR. . o

R.A N0-3/4000 ‘ Date of créer: /L{LS)‘J_C”VU
Hoshiyar SJnghu S/c Shri- Nerain S8ingh, R/o Villege FPhepur, Post

Kajara, Distt. Jhunjhunu & wcrk:ng in Central EJectronch Enc:neer:nq
Research Institute, Pilani (Ra7). ‘
v ' ...2Applicants.

Ve.
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1. The Jcint Secrefary (Aémn), Ccuncil of Scientific & Eng:neer:no

Recearch Anu=andhan Bhawan, Rafi Marg, New De]hJ.

2. The Dgrectorn Central Electrcnice Engireering Reeecrch In=t1tuteu }
Pilani, Rajasthan.
t ' ' .. .Respondent .

i

Mr . Hanuman Chbudhary’: Counsel forAapplicant. o T

.PER HON'BLE NR.M.K AGARMAL, JUDICIAL MEMEER.

‘This Review Applicaticn has been leed to recall/rev:ew the créer of

' this Tribunal dated 10.2.2000 passed 1n C.A Ncy353/99; Hoshiyer Singh Ve.

The Jt.Secretary (Admn.) CSIR & Anr.

2. Vide crder déted 10.2.2000, - this Tribunal hes Gismissed the O©.2
filed by the epplicant with nc orcder as to costs ‘ o
4. We have perueed the averments: made in’ th1= Review Ap@ﬂ:catJon and
aJeo gerueed the Wucgment delivered by ‘this Er:bunal dated JO 2.2000 in
0.2 Nc.35 /JJ.

5. The main content:on of the learned counsel for the applicant in this
Review ApmﬂJcatJon.hae,teen that the Tribunel has not eppreciated the

sdbjecf matter, in controversy and the facts therein in the correct

prospective. _ - i : S :
6. Section 22(2) of the Aémjnistrétive Tribunal Act, 1985 confers on an

Administrative Tribunal djéchargjng the functicns under the Act, the same
pcwers as are vested in a Civil Court under the Code of Civil Frocedure
&hjle‘tryjng a sujg'in‘reSpect'jnter alia of reviewing ite Cecisions.

Sec.22(3)(f) isias under: ' \
, .

"Sec.22(2)(f):

A Tribunal shall heve, for' the purpose of discharging its
functions under this Act, the same pcwers as are veste¢ in e Civil
Court under the Code of Civil Prccedure, 1908 (5 of 1908), while
trying e suits in respect of the follewing matter, namely

(f) reviewing its decisicns;"

-

/e A Civil Court's pCwer to reéview its cwn oec:encn under the Ccoe cf
Civil Prccedure is contained in Order 47 Rule 1, Crcer 47 Rule 1 prcv:dee_
as fcllcws: '
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"Oréer 47 Rule 1: :

Bppliceticn fcr review ci Jjudgment: ‘

(1) Rny perscn ccneicdering himself aggrieved:

(s) by a decree or crder frcm which an sppeal is allcwed, but from
which nc appeal has been -preferred.

(b) by a Cecree cr crder frcm which nc appeal is al]cwed,»cr

(¢) by a decision cn reference frem a Ccurt cof Small Causes and whoy
frem the discovery of new ané impcrtant matter ¢r evidence which,
after the exercice of cue Geligence was nct within 'his kncwledge cr
could not be prcduced by him at the time when the decree was passed
cr crder made, or cn acccunt of some. mistake or error apparent cn
the face cf the reccré@; or for any cther sufficient reason, desires
to cbtain a review of the decree passed cr crder made against him,

may apply for a review of Fjudgment tc the ccurt which passed the'

decree or made' the crder."

8. Cn the basis cf the abcve prcposition of lawy it ie clear that pcwer
of the review available to the Administrative Tribunal is eimilar tc pcwer

given tc civil ccurt under Order 47 Rule 1 cf 'Civil Procedure CcCe,

" therefcre; any person whc consicder himself aggrieved by 2 cCecree or créer
frewm which an appeal is allcwed  but frem which nc appeal has been

preferrec; can appiy for review.under Orcer 47.Rule (1)(2) on the grcund

thet there is an error apparent'cn the face of the reccrd or frcm the
disccvery cf new and impcrtant matter cr evidence which after the exercise
cf due deligence was nct within his knowledge or éou]d_ncf be prcduced by
him at the time when the Jdecree cr crder was passeC but it has ncw come tc
his kncwledge. I |

o. What the petiticner 1= claJmlng thrcugh th]° revnew petiticn is that
this Tribunal should reapprec:ate the facts and neter:a] cn reccrd. This
is beyonc¢ the pufvjew cf this Tribunal while exeftjsjng the powers of the
review ccnferre¢ upon -it uncer the law. It hes been held by Hcﬁ'ble

Supreme'Court in the case of Smt.Meera Bhanje Ve. Neral Kumari, AIR 1995

SC 455 that ‘reappreciating factes/lew amcunts tce cverstepping the
jurisdicticn cenferred upon the Cecurts/Tribunal while reviewing its cwn

Cecisione. In the present petiticn alsc the petitioner is trying tc claim

reeppreication cf the facts and material on reccré which is éecideély

beycné'the power cf review cohferred upcn the Tribunal and as held by
Hen'ble Supreme Ccurt. | )

10.- It has been ‘cbserved by the Hen'ble Supreme Ccurt in & recent
Jucgment A-it Kumar'?ath Ve. State cf Crissa & Crs. JT 1999(8) SC 578 that

a review cannct- be cleimeé or asked fcr merely for a fresh hearing cr
arguments or ccrrection of an‘erroneous view taken earlier, that is tc
say.uthe.pcwer cf review can be exercised only fcr ccrrecticn of 2 patent
errcr cf law cr fact which stares in the face withcut any elabcrate
argument being neeced fer estab]jshjng it. Tt may be pcinted cut that the
expres sicn “"any cther sufficient reascn" useé in Order 47 Rule 1 means e

reascn =uff1c1ently analcgouc tc those specified in the rule.
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11. -1In the instant case, on the perusal of the crder delivered and alsc
the record as a wheley. we are of the considered cpinion that there is nc
error apparent en the face of the reccré and no{new impecrtant fact cor
evidence ha= core intc the notice cf this Tr:bunal on the basis of which
the order passed by the Tribunal can be reviewed.

12. In view of the above, end the facts and circumstances cf fhis case,
we dc nct find any error apparent cn the face of the reccrd to review the
impugned créer and therefore, there is nc basis tc review the abcve order.

13.: Wey therefore; dismiss this review epplication having nc merite.

/ . | ‘ . ‘\/M
(N.P.Nawani) _ _ A o (S.K.AgafwaTT"‘

Member (2). : , . Member (J).



